OPEN (QUAT

IN THE CENTRAL ADMINI STKATIVE TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD

Allahabad: Dated this outh day of November, 1996

OLIGINAL APPLICATION NO.469 OF 1994

DI STHICT :JHANSI
WHAM : Hon'ble DI K,K.Saxena, JM
Hon'ble Mr D.S.Baweia, AM

Union of India through D.K.M., Central Hailway,
Jhansi - Applicant

(/A Sri G, P,Agrawal)

Versus

l. Laxman Kamal son of Sri Kamal,
resident of House No, 568/2, Nai
Basti, Jhansi

2. 'resciibed Authority under Payment of

wages Act, Dy, Labour ‘“ommissioner,
Jhansi hegion, Jhansi — Respondents

(Zh Sri M.S.Pipersenia)

Ok D EK (OhAL)

( By Hon'ble Dr K.K,Saxena, J.M.)

This O.A. has been preferred challenging the award

glven by the hespondent No.2 in P.W. Cise No,69/87 Laxman

Pod. 1 Kemal Versus D.R.M., Central Bailway, Jhansi.

20 Ihe brief facts of the case are tlﬂ;\fﬁespondent 1}4‘0. 1
was in the employment of the applicant and on his retiremepy
he was entitled to get an amourt of Bs. 11,023.55 but the
applicant illegally deducted an amount of Rs.6595.85. He,
therefore, brought this matter to the notice of the respondent
No, 2 through the said P.W. Case. The hespondent No.2

was satisfied that the illegal deduction was done by the
applicant, "ﬂ'her efore, the deducted amount of Rs.6595.85 was
Ordered to be paid along with the equal amount as compensation

AN amount of gs,50/ - w.—m%ither directed to be paid as
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expenses of the litigation. Feeling aggrieved by this

awird, this O. A has been preferl ed.
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